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9-&‘11&&3513&1 Date of decision, l!lL&,_mz.;
Suraj Bhan ssesADDlicant
Versus
Union of India & &ny,, essRespondents
0.2:89,2573/91
Dinesh Silmana eseApplicant
Versus
Unlon of India & &ng, . ~essREspOndents
. Q:A.No, 555/92
P. S8ubramanium & Any, eeedpplicant
Versus
Union of Inaia g ang, eseRespondents
0 <A, No 2356/9 3
Ram Sewak o .Applicaﬁt
Versus
Union of Ingja & Org, e+ sRespondents
. QedeHo,557/9;
Virender éingh essApplicant
Versus
Union of India & Ors. .o .Rcaplondenta
QoA N0, 558/92
Manjit Singh se+dpplicant |
Versus ]1
 Union ©f India & Ang, 8ee.Respondents ;
Q. _—
contq,,,




Union of India & Orse.

OVl

< 0 JA N0, 620793 v
phool 8ingh . .oApplicant
Versus
Unjon of india & Ors. ...Nspondmu
Qa3 gl 1629/93
Gajraj Singh .. sApplicant
Versus
Union of India & Ors. ... Respondents
04A N0 ,682/92
R, Rehman oo .o\ppucant.
Versus \
Union ‘oAf India & AnE. ‘ ...Raspondcnto
04A N0 ,683/92
prem Singh .o oApplicant
Versus
union of India & Ande , ...acspondmts
0 A NO 269 1/92
Brahm praxash & 2 others ...hppncant
| Versus
uUnion of India & Ors. ...lllspondmts
9. 30, 721/82
Zagaish 8ingh & Another . osApplicant
| o v.rsus. »
Union of India & Ors. ...Respondenta
04AN0 41216720
Nafe Singh .+ sApplicant
Versus |
asspondents

~

contd., o3
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Santosh 8ingh

Versus

Union of India & Ors.

eAN0,1601/92
B.R. Reddy

Versus

Union of India & Anr.

0sA 66
B.C. Reddiech
Versus

Union of India & Agy,.

QoAsNOL1066/91

Rajbir Singh & Others
Versus

Union of India & Ors.

A 47
Ram Kumar Swami

Versus

Union of India & Oti.

QeA,N0,40/92,

Da¥.ender Singh

Versus
Union of India &AREK.,

02380 ,768/93

~ Inder Singh & Othere

Versus

- Union of India &MDf,.

O\/‘

“esedpplicant

e+ . Respondents

es.Appiicant

«esRespondents

«ssdpplicant

_s«eRespondents

o sApplicant

o+ .Respondents

eesdpplicant

’

ose a‘smndmt’

essApplicant

oo .Roépondmu

eessAPplicant

eoo a‘mdmt.

Ontd,.eoed,
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oA N0, 1087/91,
Ram Sringar & Others evohpplicant
Versus
Union of India &dnz. esoRespONAdENts
QA NO L 1421/21
Nafe “ngh ) Y .Applicant
Varsus
Qnion of India & e, : ...R.'ponwt.
 GORAM:

' Ny
' THE HON'BLE MR. P.K. KARTHA, VICE-CHAIRMAN(J).
 THE FON'BLE MR, B.N. DHOUNDIYAL, MEMBER(A).

&rolicants thoough Shri Rele

Respondents through Ms. Gesta Luthray
Counsel; and 8/3hri Anoop Bagal, Counsel

~ Pawan Behl, Counsels O.N.Trisal, Counsel;
M.C.Garg, Counsel; B.R, Prashar, Counsel.

( Hon'ble Mr, PK. Kartha, vice-Chal rman(J) )s
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As oo@u questions of law and fact.
radu for consideration in thl.o batch of cases,
they were hoird mothc: and are being aisposed of
by tnis commn Judgment, |

2., . ™ p?pucasu,.\:bdor‘q- ot thoCt ‘tral Police
» ‘ - V ' ’

»

_ Contd...S.
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Organisations (C?Os) consisting of Co.R.P.F., BeS.P.,
I.T.B.P., and C.I1,5.,FP. They were deputed to the

Delhi Police on. various dates and the deputation

has Dbeen extended from time to time., The respondents
have permanently aba;rbod;ﬂ:bnt ~ 400 such persons

but they have decided to repatriate about 100 persons
to their parent departméits.’ The ‘spplicants before us
belong to the category of those who have been ordered
to be repatriated to their pamrtr(.!ﬁe;u'tmnta. By
virtue of the interim 5iders passed by the Tribunal,

they are, however, cont* 4uing with the Delhi Police

.- -in their present pos .4,

3. The applicants belong to the cateqbzy of

Gnstables/Head onstables, Rule 9 of the Delht
Police (Appointment and Recruitment) Rules, 1980
prescribes -natxiq/hiqhar-ucondaxy. 10th or 1042
as the minimum educational standard for the purpose
of recrui tment/appointment of Police constables,

Rulé 17 of the Delhi Police (General Conditions of

‘Service) Rules, 1980 provides, inter alia, that the

" Commi ssioner of Police, Delhi may sanction permanent

absorption in Delhi Police of upps r and lower

VsBogdiu ter -~ 12ept Inspectors from other States/Union

Q/
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Territories and Central Police Organisstions, with
their consent and #ith the concurrence of ths head
of the Police force of the State/Union Territory

or the Central Police Organisations etc.

‘. The case of the applicants is that the
ﬁmndmu did not consider their case for
absorption in the Delhi Police in accordance with the
policy decision ontain@d in their letter dated
11.7-1990 Bsaling with the pcmi sbsorption of
Oon"st.abl’os from CPOs to.Delhi Police. According :
the said dscision, all Constsbles of the CPOs who
have comple ted tw years of deputation period and
who are below 40 years of age and possess matric or
above educational qualification are eligible for,
absorption. 3n such cases, ‘the parsons concemed
are to be heard in person and their suitability 2

should be assessed after scrutinising their service

records.

5. 'l'ho q:idlanco of the applicanu is that
tho ponq decision was not uplonnt-d fairly snd
that this had resulted 1n u.bitrad.nou and

di-c:lutnatiou. M aqdnst t.his. the lnmod ocounsel

for the tupondnts a:guod tbat tho d.cision taken

N
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by the respondents to absord or not to absord the
deputationists was on the basis of the records
available with them and that there was no arbitrariness

or discrimination in the action taken by them.

6. Acoording to the admi tted facts

of the case, . tlhose who have passed matriculation
otherwl se 0~

examination and above and are/eligible are to be

consideréd for absorption in accordance with Rule

17 mt.i,onbd above as also the policy deciaion

contained in the lettq‘r datad ;{17‘1?7-1990 Another

Bench of this Tribuna.lhas digposed of a batch of

®plications by judgment dated 2-6-1992 in 0.A.No,525/92

(Mohd, Safi & Ora, Vs. Delhi Administration & Ors,)

and connected matters., In t.he operat.tvé pmrt of the

Judgment, the Tribunal has upheld the decision of

the respondents to :epatﬁate such of those who did

not possess the matriwlation or equivalent qualificatton

to their parent departments, At the same time, the

Tribunal directed the mspondents in-so-far as

’the uven of the applicanta before the Tzibunal were
| concomcd to f.ne rapresentations, if any, vbthin 2

uaeka and p:oduce the material In support of their

case that they possess the tequiaite oducational

qnal:lf:lcat.ion. In ‘that ovent. the tespondents were

Contad,, 8,
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directsd to examine their cases for ebsorption and
if they are found eligible and fit for sbsrption,
a decision J.n that bahalf ahould bo taken \dthin
four weeks afur the rece:lpt ot the tcpmsmtat.tons.

o7 further °\/
The Tribunal/directed/ * euth representations

were decided, the uvm applicants shall not be

‘repatriated to their parent anrtnehta. Bu"t:l.ug
" the case of seven applicants, the spplications filed

" Ly the others were ismissed and the interim orders

NP

o uei:e’fmaud in their cases.: . -
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7. """ ne applicants Defore us are alm similarly
v dtuated. Af ter hoatlnqboth sides, we are of the

‘opirion that simlar directions should be issued to

the respondents in this_ batch of spplications
before us. Accordingly, we uphold the decision of

the ‘respondents to repatriate such of those who <@

“pot possess -the matriculation or equivalent or higher

- qualification or wose sbsorption does not have the

consent of their pamntd@p‘armu. 8ubject to

What 18 stated above, the épplications before us

‘ are disposed of with the following orders and

ﬂincﬁons T

() ‘!ho uppnca&xta nav &and mrounuf.tons

' Q/ oontdee e
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to the respondsnts within three weeks from the
date of receipt of 'th.ts Order together with the
a:cumnuuhid'- may substantiate their cldn\trut
they possess gatdculation}orl equivalent or higher
q:a}ific;uon;

(41) In case the applicants make such &%—
representation, the respondents.sghall consider the
same and if the applicents possess the requisite
qualifications prescribed under the Rules and 1f
they are otherwvise found eligible in all nspocta.

for shsorption as on the date of, the passing of the

impugned order of repatriation to their pamt depart-
, Wn‘gxtq,_;tt_u respondents shall pass appropriate orders

,.vdthin four weeks after the :ppet:tot the representae

tions;

(114) .. T1) appropriate orders are passed on such

. representations, the respondents are restrained fmm

ma:nat&;}q,m applicants + their parent depart~

mants, - The interim orders already passed will

. ., -There will be no order as to costs.

e, w;bet a copy of this Order be placed in all
lcll.O(/
thdﬁlos and a copy be. gim to both parties

o

 MEBER (A) VICE CHAIRMAN(J)
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